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Need to ponder why some states have low MMR compared to
others: NHRC chief
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NHRC chairperson justice (retd) Arun Kumar Mishra has flagged the issue of imbalance
in sex ratio in the country and also asked to ponder as to why some states have low
maternal mortality rate (MMR) compared to others.

He said this while chairing a meeting on ‘Women’s health, survival and nutritional status
in India: Challenges and Way Forward’ hosted by the National Human Rights
Commission on September 5, officials said on Tuesday.

Chairing it, justice Mishra said there are enabling laws and policy frameworks towards
ensuring better healthcare for women as well as their empowerment.

However, these require to be implemented in the right earnest. The imbalance in the
sex ratio between male and female child remains a “point of concern”, he was quoted as
saying in a statement issued by the NHRC.

He said it is perhaps due to the mindset, which is causing this “disparity between the
male and female child despite that the girls legally have an equal share in the
inheritance of parental property”.

“Society as a whole needs to ponder over it,” the NHRC chief said.
Justice Mishra also said that the MMR has comparatively declined in the country, but it

continues to remain high. He emphasised that it is to be “pondered as to why some
states have low MMR compared to others”.
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The NHRC chairperson said “the intra-state differences in MMR reflect the existing

inequality in access to factors that determined women’s health, including healthcare
services”.

Earlier, NHRC Secretary General, D K Singh said the aim of the meeting is to have
inputs from different stakeholders including the Union ministries, which have been
working for women empowerment, as part of the Centre’s policies, and find out the gaps
in the policies and their implementation, the statement said. RCJ
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Rimpu Bagan: NHRC seeks action against those involved in

arrest of disabled woman
https://www.eastmojo.com/meghalaya/2022/09/06/meghalaya-disabled-womens-
complaint-against-her-arrest-accepted-by-nhrc/

The National Human Rights Commission (NHRC) accepted the complaint filed by the
disable woman, who was arrested at Rimpu Bagan on charges of being a sex worker.
(NHRC) accepted the complaint filed by the disable woman, who was arrested at Rimpu
Bagan on charges of being a sex worker.

Immediately after getting bail from the Tura District Court, she filed a complaint to the
NHRC seeking an intervention in the matter on September 4, Sunday.

The 28-year-old woman, who was allegedly with her would-be husband when the raid
took place on July 22, has raised serious questions on the entire ‘raid’ conducted by the
police.

The NHRC has accepted the complaint of the disabled woman after carefully pursuing
the facts narrated in the complaint petition and has ordered to seek action against those
involved in the arbitrary arrest and harassment.

The commission has also issued a notice to the Director General of Police, Meghalaya
to cause an enquiry into the allegations made by the complainant, by an officer not
below the rank of Deputy Inspector General of Police.

The commission has directed the DGP, Meghalaya submit the enquiry report within 15
days from the date of receipt of the notice.

In her complaint petition to the NHRC, the disabled woman also mentioned that she was
slapped in the district jail because of which a notice has been issued to the SP of Tura,
West Garo hills district to submit a detailed report on the same, within 10 days.
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TMC netas continue to face heat in post-poll violence case;

CBl summons MLA Paresh Paul
https://www.republicworld.com/india-news/politics/tmc-netas-continue-to-face-heat-in-
post-poll-violence-case-cbi-summons-mla-paresh-paul-articleshow.html

The West Bengal post-poll violence continues to haunt TMC as its MLA Paresh Paul
was summoned by the CBI in connection with BJP worker Abhijit Sarkar's murder. The
latter was killed by purported TMC workers in the Narkeldanga area of the state after
Paul- the local TMC candidate won the Assembly election on May 2. While the case
was registered at the Narkeldanga Police Station, the CBI took over the probe on the
directives of the Calcutta High Court. Paul, who has been winning from Beleghata since
2011, arrived at the CBI office in the CGO complex office, Kolkata on Tuesday.

Earlier on June 4, the central agency interrogated two TMC MLAs- Abhijit Sinha and
Sekh Sahonawez in connection with the post-poll violence at its Durgapur camp office.
Both these legislators are considered close to TMC's Birbhum district president
Anubrata Mondal. In their interrogation sessions which lasted for over one and a half
hours, they were reportedly asked about their activities on the dates when incidents of
violence were reported.

West Bengal post-poll violence

BJP, Congress, CPI(M), TMC and ISF were up in arms over the violence which claimed
at least 16 lives after the declaration of Assembly poll results in West Bengal in 2021.
Incidentally, a petitioner moved the Calcutta High Court over the post-poll violence in
the state. At the outset, the 5-judge bench comprising the then Chief Justice Rajesh
Bindal and Justices IP Mukerji, Harish Tandon, Soumen Sen, and Subrata Talukdar
directed the NHRC chairperson to form a committee to examine all complaints
pertaining to the violence.

In its report submitted on July 12, the NHRC committee opined that the situation in the
state is a manifestation of the 'Law of Ruler' instead of the 'Rule of Law'. Ruling that
TMC's allegations of bias against the NHRC panel don't hold merit, the Calcutta HC
agreed to order a CBI probe in cases of murder and crimes against women on August
19, 2021. It also entrusted all other cases referred by the NHRC to an SIT comprising
IPS officers Suman Bala Sahoo, Soumen Mitra and Ranbir Kumar. In April this year, the
HC granted police protection to 303 alleged victims of the post-poll violence.
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BJP worker s death: CBI grills TMC MLA Paresh Pal for 3

hours
https://indianexpress.com/article/cities/kolkata/bjp-workers-death-cbi-grills-tmc-mla-
paresh-pal-for-3-hours-8135318/

The Central Bureau of Investigation on Tuesday questioned Trinamool Congress (TMC)
MLA Paresh Pal in connection with probe into the death of a BJP worker following the
West Bengal Assembly elections last year.

Pal reached the agency’s Salt Lake office around 10:30 am. The CBI had questioned
him for hours last month as well.

Biswajit Sarkar, brother of deceased BJP worker Abhijit, has repeatedly claimed that
MLA Pal’s associates were involved in the murder.

Coming out of the central agency’s office after his questioning on Tuesday, Paresh Pal
told the media, “l will come whenever the CBI calls me. Since they (Abhijit Sarkar’'s
family) are from the BJP , they will obviously implicate someone or the other in the case.
The CBI summoning me is not a big deal.”

On the claim that Abhijit named him while battling for his life, the MLA said, “I really
don’t know. | don’t stay there.”

Biswaijit Sarkar had alleged that Trinamool leaders threatened him and his brother with
dire consequences during the elections. The family had also demanded strict action
against the local police for allegedly acting at the behest of TMC leaders.

The CBI, which has filed a chargesheet against 20 persons in this connection, took over
the case after registering an FIR on the orders of Calcutta High Court in August last
year.

The case was earlier registered at the Narkeldanga police station in Kolkata against 7-8
unidentified people. It was alleged that on May 2 last year a group of men attacked the
victim with sticks and vandalised his house after the poll results were announced.

The High Court had also ordered to set up a special investigation teams (SITs) to probe
incidents of post-poll violence.

On July 15, 2021, the National Human Rights Commission (NHRC) team probing the
alleged post-poll violence had submitted its final report to the Calcutta High Court.
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R amerret #ee: AevamT Afger SAET W a6, vavasnEr 7
SRR Y F1RHT

https://jantaserishta.com/local/meghalaya/rimpu-bagan-case-disabled-woman-out-on-
bail-files-plaint-with-nhrc-1540459

R TSiel = e @ S ﬁﬂﬁ%@iﬁaﬁ,ﬁﬁm@rmwﬁw
Afger, S forell A B arat 3fda &6l 7 @ o, & N a0 (THUasimE) & g
@t ATFS 7 gEd8IT e T AT AT &1 tATTRET Fr Rpag @R #r o
1 I M| AR Fea 7 39 Rera 7, 28 aviy Afger, o #f¥d dk )
3T g arel Ui o |1y Y, & gfee garT e 9w @ B WX AR Fard 391C ¢
" 3T HIAR & T gl IAT AT FAifeh H doeAs A oller a1 3R ITH g85T SR
¥ 31 N 3R g RIT & W 7 qaed so1g AT A &7 A HAT A T Fof
39 S9TE W UET AR AT H Fhel & T I, "Afgerm A o greife A Hl
AT g9 aFe TR RFew gferw & Fufa & Sed X forr o e 78 9T g%
g5 "Ifor o A 3R 3T Tl TRl B 3T WY WeAT AA & AT Fer 3R
AT dHh-317 & dIg §H S A I drer 6T g7 il & a1y ggaier foha,
fSre= 23 S[elig &1 AT 6:30 aof @ 1:30 &1 deh §H IRE H FAIR FAT| §H
arsel # @eT fohar g 3R gfod & gANT aER off, "AfRer & 3uel R & wal
i 3¢ QU Yo AT o ST 9T 3R 38 de g A ig Al oo Tl
Td STel 3Tl H gl o T of SR a1l 38 gl & gl garr 38 Al-
far ar sifdemast 1 38 BIaa &7 o i g A F AU FIS e A fwar awm
UT| BTCAITR SHBT HIS 23 oIS I U I AR Woeex A aFa@a | 3mrel R
38 AT-fAr A garr Jad 6T S & §1g a1 95| g T o
foeR ¢, M AR 7 Rufa & av 7 3Rt & gfog fFar ik a3k a
SielelT AIgell ATl oifdhe] & Folol T AR 18T A1 R Fq arehr Fsfhal & @y o
fSrem st a5 e o=, Set e e arse Qe g & e foeel Iwaa & W
Y ARWE 1| BT & M 94T & SR, S HTARRT (TS370) AAAT gl o H1d
30T Feat & fow et & 7 3= gt arer ofa & @ 7 afew frer ik & @y
M| ag H 35l HH R YFF goY gl 1 AR F@N01|" AHFS H STHAT 9l &
38 YA I AT AR W ST o faher X = o1, 5w F31& qode & o
AR FFT ART a7 FifH 38 Tgl & Had H Iarm A7 6 H v dFF aae o,
gl o & agd ot 7Lt g1 & aas[E, "Rieasdt F FgTl 38 3 FEr 6 a5 22
Tos ¥ 3 AR a& aTed ik @ S & @1 3R gfod 3R rered #1389
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fdehetteTdr & aR H S & dIas[g RET ge arell e & ¥ T gl "8 Toid
fRFARY AR e & Hr AES JTETT HT FHAT FAT IS &1 [Aeherr egfFa g
& A1, HH FREAR & &I HIS HROT AT AT S Gl & I AR 3R @ fonelr
A1 ITTT A HT IS T ST AT, "3FA SR S HeT| aEe IR o & gferd
3refeTs fadereie @ TSR, 3MS3N & TU-TY Sid arsd & Qo HRAS 6 H9T
A U, RIFIdahdl o Fel: "7 RAehelivr afdd g & arase N @ gof A
7 qfo ganT Jear AR AT = § ( PwD) 3R A STAET IS MY T dEE aa
Blel & IMUR W WISl & &1 S| Tg U TG el &1 eI dioeh Sl ¢l $H e
& 3cdiseT 3R e & fov SFAeR oiell & aRUMH $Erde amigel” 30 e, Reg
dTeTeT BT & R FRTAR fhT 910 @ell gaRT TATaREr & 9 8¢ AR Read
got @1 918, fores 3egia aTerd FRwary, gfere garr 3cdiser 3tk \afdes smera &
for SFAeR el & Qo FRars & Aer $ N aeme @@ & NHRC & |y
$T 715 RwRIdr H Fo T a7 H 22 §, 3R FEAT F SN F T 30T A
T G B




